
IN THE CENTRAL ADP1INISTRATItIE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

OA 1200/93. 	 Ot. of Order :21-1-941  

1, M.A.Khadsr 

Balarak Gaskuad 

Laxminarayana 

C.B.Mankar 

....Applicants 

Vs. 

The Commandant, 
HQ: Aitillary Centre, 
Golconda, Hyd—SQO 031, 

Area Accounts Officer (AAO), 
CDA (Contrcjjjer Dsfence Accounts) 
Sec' bad 

.1 .Re spondents 

Counsel for the Applicants 	: 	Shri K.Sudhakar Reddy 

Counsel for the Respondents : 	Shri N.V.Rayhaua Reddy, 
Add .1 • Cc sc 

COnAN: 

THE HON'BLE JUSTICE U.NEELADRI RAC : VICE—CHAIRMAN 

THE HON'BLE SHRI R.RANGARAJAN 
	

MEMBER (A) 

...2. 



S 
O.A.Ne.1200/93. 	 Datez SLI 

J U D G M E N T 

las per Honble Sri R.Rangarajan, Member(Admjnistratj) 
X 

The four applicants in this O.A. are working as 

Tail•rg in the office of 1st respondent. In this O.A. 

they have prayed for a declaration to dncee that they 

are entitled for the grant of revised scales of pay of 

Rs.210e260 and 260-400 with effect from 22.8.1993à_4flA__ 

te-re,je-se 	of-pay--of Rs.260-40Owj4 of fcct from 

15.10.1994 respectively in terms of judgment dt. 21.6.1943 

in 0.A.No.522 of 1993 with all consequential benefits. 

2. 	While the posts in some of the trades in the 
flnfann -- --..jafly t----- -- 

the pay scale of Rs.260-400 with effect from 15.10.1984 

the same benefit was not given to the employees in other 

trades. This Tribunal held in OA Nos.443/88, 46/93, 

270/93. 521/93 and 522/93 that there is discrimination 
in cne trades like Boot Makers, 

Tailors, and others and limiting it only to ii trades 

and hence those OAs were ordered directing the respondents 

to give notional pay to the applicants therein in the 

pay scale of Rs.260-400 with effect from 15.1O.1QR4 h' 
wuuvcary nenerit 

t 
one year prior to the date 

of filing of the respective OAs• 	 I 

3. 	In the result, the pay scale of Rs.260-400 has 

to be given to all the four applicants in this O.A. with 
effect frnm icz in iena 	 - - 
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relief has to be given to them from 1.9.1992 i.e. one 

year prior to the date of filing of this O.A. (this OA 

was presented on 1.9.1993). 

4. 	The O.A. is ordered accordingly. No Costs. 

(R.Rangarajan) 	 (v.Nee)adri Rao) 
Member(Admn.) 	 Vice-qhairman 

4 	Dated 	Jan., 1994. 
D;eP ty Regi4st.~) 

Grh. 
a. L1 

A.ttillary centre, Golconda, MyCerauacz—w,5.. 

2. The Area Accounts officer(AAC) 
CbAjcontroller Defence Accounts) Secunde1rabad. 

a,,AhAlrar Reddv, Advocate,F CAT.Hyd. 
One copy to Mr.N.V.Raghava iu- y, nu.----- 

One copy to Library, CAT.Hyd. 
One spare copy. 	 I 

pvm 



TYPED BY 	 CO!PARED BY 
( 	I 

CHECKEr 3y 	 APPROVED BY 

I 
IN THE CFATRAL ADflINnTpATIvL TRIBUNAL 

I 	RALAD BE1JCFI 

\ 	 - 

THL HO1J' ELE Mn.JUSTICE V.NEELADRI nAo 
VICE_C.HAIFI\ -N 

AND 

TI-I HON'BLL IliA/.GoRTHI 	:MEIvIBER(A) 

//ND 

THE NON' BLE MR 4 .GUàNDRASEKHJR REQDT 
/ 	 MEMBER(J) 
AND 

THE 	MR.R.PANGARATAN :MEMBER(A) 
-4 

Dated;l - ) -1994 

0 RDE £VJT  Tm MTP\IT --_ 

M.A/R.?VCANO  

O.A.No. 

T.A.icf0 	 ( , 

Admitted and Interim directions 
issu$d. - 

Allo%}ed. 	
F 

Disposed of with directions. 

C-li F JlO&d 

Disrnssed as withdrawn. 	 F 

Dism ssed for default. - 	- 

Rej cted/Ordered 

No brder as-to Costs. - - 

Ciatral tmhi5tn-1t;ve Tribunal 
DESATCH 

2 4 J4NI99'22 

HYbfltAtAc HENCK 




